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qr.a1. . 448(37).—T<F, Fral T qT ST Farwe arat==m, 2017 (2017 F1 12) #ir geT 168
& AT Ifod g 37 HF IT-4TT (1) F TqF g7 & Thdl FT TART Fed gu, TR sl FTelt 17,
AT LRI & (o WAt (Trored TaAmT) it srferee=ar gear 83/2020-F=17 #¥, fadi® 10 7aa¥ 2020,
e ar.#n. M. 699 (31), it 10 FawT, 2020 g7 97a TSI, FETLTOr § FH11d AT 4T =,
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2023 Y F7 gfa” w1 afaerioa & s,
(ii) ersaT, ST Y 37, "AE, 2023 HIE F THAHa [ad" % ITH U, &, T Sli¥ 3, "5, 2023 A78
F e e = wfaeerfoa fBrar stom
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feroqor : g srferg=mT €. 83/2020-F317 #¥, AT 10 FaaY, 2020, WILT % TSI, AT | 1.5,
699(3T), AT 10 TEaT, 2020 FTT THITAT T T off 32 sifqw Ferres stfag=qr €. 11/2023-
FATT T, AT 24 ¥, 2023, ST TG 6 LTI, SAATTOT, H 97677, 384(31) ae 24 13,
2023 FTeT Herrfara #¥ 7 o

MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS)
NOTIFICATION
New Delhi, the 19th June, 2023
No. 14/2023- CENTRAL TAX

G.S.R. 448(E).—In exercise of the powers conferred by the proviso to sub-section (1) of section 37 read with
section 168 of the Central Goods and Services Tax Act, 2017 (12 of 2017), the Commissioner, on the
recommendations of the Council, hereby makes the following further amendment in the notification of the
Government of India in the Ministry of Finance (Department of Revenue), No. 83/2020 — Central Tax, dated the
10™ November, 2020, published in the Gazette of India, Extraordinary, Part 11, Section 3, Sub-section (i) vide number
G.S.R. 699(E), dated the 10" November, 2020, namely: —

In the said notification, in the fourth proviso:-

(i) for the words, letter and figure “ tax period April, 2023” the words, letter and figure “ tax periods April 2023 and
May 2023 shall be substituted;

(i1) for the words, letters and figure “thirty-first day of May, 2023”, the words, letter and figure “thirticth day of
June, 2023” shall be substituted.

2. This notification shall be deemed to have come into force with effect from the 31% day of May, 2023.
[F. No. CBIC-20006/10/2023-GST]
ALOK KUMAR, Director

Note : The principal notification No. 83/2020 —Central Tax, dated the 10™ November, 2020 was published in the
Gazette of India, Extraordinary vide number G.S.R.699(E), dated the 10" November, 2020 and was last
amended by notification No. 11/2023 —Central Tax, dated the 24" May, 2023, published in the Gazette of
India, Extraordinary vide number G.S.R. 384(E), dated the 24™ May, 2023.
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1.1, 449(31).—3<F, FeaT qT T FATHRe ATA=w, 2017 (2017 F7 12) Fr e 39 H¥
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(i) oTsal, TeTl ST oih, "HTg 99, 2023" F T U, 9&al, AL AT FFi, "8 T4« 2023 A< AT
s, 2023” F1 giaeerfua BT SToam
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NOTIFICATION
New Delhi, the 19th June, 2023
No. 15/2023 —-CENTRAL TAX

G.S.R. 449(E).—In exercise of the powers conferred by sub-section (6) of section 39 of the Central Goods
and Services Tax Act, 2017 (12 of 2017), the Commissioner, on the recommendations of the Council, hereby makes
the following amendment in the notification of the Government of India in the Ministry of Finance (Department of
Revenue), No. 12/2023 — Central Tax, dated the 24™ May, 2023, published in the Gazette of India, Extraordinary,
Part 11, Section 3, Sub-section (i) vide number G.S.R. 385(E), dated the 24" May, 2023, namely: —

(i) for the words, letter and figure “ month of April, 2023” the words, letter and figure “ months of April, 2023 and
May, 2023 shall be substituted;

(ii) for the words, letters and figure “thirty-first day of May, 2023”, the words, letter and figure “thirticth day of
June, 2023 shall be substituted.

2. This notification shall be deemed to have come into force with effect from the 31% day of May, 2023.
[F. No. CBIC-20006/10/2023-GST]
ALOK KUMAR, Director

Note : The principal notification No. 12/2023 —Central Tax, dated the 24™ May, 2023 was published in the Gazette
of India, Extraordinary vide number G.S.R.385(E), dated the 24™ May, 2023.

CIPECEL
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. 16/2023-F1T FX

ar.arA. 450(3).—Th, FRIT T S "qAT Fw atataaw, 2017 (2017 # 12) (R ==
ATEE=AT H THH THTG 3 ATATHAT FT TAT g) HT =T 168 F AT q15d &1 39 Fit ITLUTT (6) FT
TET ATRAT T TN FId U, AT HERIE & A §ATd (T8 (¥R 0t ATSg=er /. 26/2019-Fx17
Y, A 28 54, 2019, ST AT % TSI, FHTLT, AN 2, @< 3, ITET (i) § ATFLMA. . 452(31),
AT 28 S, 2019 5T THAT 1 7% o1, § fwferferd o Feng wzar 2, «roiq

Ih SATEEEAT o, Tgol 2T §, Tiad I3qaF §i—

(i) oreaT, AT ST o, "OTg oT¥, 2023" F TIATH UL, Asal, A T SAhl, "HIE AU 2023 ¥ AT AT,
2023” =1 sfawroa BT s

(ii) 9T=aT, AT 3T o1, "L, 2023 F THRATES (" % T UL, &, AN 3T 37, "S[A, 2023 F qree
T = sfaefug B smovm)

2. g ATIg=AT 31 A, 2023 | TATAT AIHT SITUIT|

[®T. . He=reH1-20006/10/2023-50]
AT FATE, Hae®

feoqor © qor AfeR=mT |, 26/2019-F317 2, @ 28 A, 2019, WA & TSI, AHTLTO | A1.F1.4.
452(37), AIE 28 S, 2019 FIT THTAT &f T2 off ¥ sifaw Ferre= sAfeg=ar 7. 13/2023-
FalT FL, aTE 24 A%, 2023, ST AT o 9, FATATOT, F qr.a. . 386(3) T 24 T,
2023 ZTeT Fertera it T ofF |




4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

NOTIFICATION
New Delhi, the 19th June, 2023
No. 16/2023-CENTRAL TAX

G.S.R. 450(E).—In exercise of the powers conferred by sub-section (6) of section 39 read with section 168
of the Central Goods and Services Tax Act, 2017 (12 of 2017) (hereafter in this notification referred to as the said
Act), the Commissioner hereby makes the following further amendment in notification of the Government of
India in the Ministry of Finance (Department of Revenue), No.26/2019 —Central Tax, dated the 28th June, 2019,
published in the Gazette of India, Extraordinary, Part I, Section 3, Sub-section (i) vide number G.S.R.452(E), dated
the 28th June, 2019, namely:—

In the said notification, in the first paragraph, in the fifth proviso:-

(i) for the words, letter and figure “ month of April, 2023” the words, letter and figure “ months of April 2023 and
May 2023 shall be substituted;

(ii) for the words, letters and figure “thirty-first day of May, 2023”, the words, letter and figure “thirtieth day of June,
2023 shall be substituted.

2. This notification shall be deemed to have come into force with effect from the 31% day of May, 2023.
[F. No. CBIC-20006/10/2023-GST]
ALOK KUMAR, Director

Note : The principal notification No. 26/2019 —Central Tax, dated the 28"™June, 2019 was published in the Gazette of
India, Extraordinary vide number G.S.R.452(E), dated the 28" June, 2019 and was last amended by
notification No. 13/2023 —Central Tax, dated the 24™ May, 2023, published in the Gazette of India,
Extraordinary vide number G.S.R. 386(E), dated the 24" May, 2023.
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